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NAME OF THE COMPANY: Sh. Rajesh Ramchandani & Anr.
Vs.
M/s. Fusion Electronics Pvt, Ltd. & Ors.
SECTION OF THE COMPANIES ACT: 397/398 of the Companies Act 1956 and 241/242 of the
Companies Act 2013
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Order

Pleadings in the application are not complete. A Rejoinder needs to be filed in
CP 87(ND)/2016 by the Petitioner to the reply filed by the Respondents.

2. Replies to CAs 204/PB/2016, 215/PB/2016 & 216/PB/2016 in CP 129(ND)/2015
are also required to be filed, Let the needful be done within two weeks after supplying
copy in advance to the Counsel opposite. It is made clear that no further adjournment
shall be granted.

List on 24.8.2016.

(CHIEF JUSTICE M.M. KUMAR)
PRESIDENT

— ';%r-\,\_h

[RK.;E;;£i$§;;-_‘ﬂ

MEMBER (T)

2™ August, 2016
(P.K. SUD)



